CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

Second Floor,
Commercial Complex,
Indiranagar,
BANGALORE~ 560 038.

Pated:2 T J AN 1995

APPLICATION NO: 784 of 1994.

APPLICANTS:~. Sri.K.S.Satyanarayana Rao,
v/s.

- BESPONDENTS:~ The Chief Commissioner of Income Tax,
7 Karnataka, and another.

Te
1. Sri.S.Ganesh Rao,Advocate,
No.399,First Floor,65th Cross,
Fifth Block,Rajajinagar,
Bangalore-5¢0 010.
2.  Sri.M.Vasudeva Rao,

Addl.C-Go S.C-
High Court Bldgo
Bangalore-1.

L

Suhject :— Feiwarding nf capins of the Order- Passed by the
‘Central Administrative Tribunal,Bangalara.

:Please find enclesed herewith 3 copy of tha ORDER/
STAY ORDER/INTERIM ORDER/ passed by thic Tribunasl in the aboxve

mentioned application(s) on 18-01-1995,
Tesuesl o

¥y DEPUTY REGISTRAR
c JUDICIAL BRANCHES,

gm*
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‘: CENTRAL AOMINISTRATIVE TRIBUNAL
( " : .
J - BANGALORE BENCH$BANGALORE -
_{ :~ ‘ . . ' R '
l GRIGINAL APPLICATION NO.784/1994
l : o OATED THIS THE EIGHTEENTH DAY OF JANUARY, 1995
o ‘ mr. Justice P.K. Shyamsundar, yice Chairmen
A . ﬂ
ﬁ fir. K.S. Satyanarayana Reo
: Income Tex Inspector
: ¢ Income Tax Q0ffices
' f " KOLAR - 563 101 . ‘ esee Applicant
] , ,
; (By mr. S. Ganesh Rao, Advocate)
t ! .
r .
; . ' s,
‘ .
| 1. The Chief Commissioner of Income Tax
i Karnataka, Central Revenus Buildings
% queen's Roed,. Bangalore-560 001,
| 2, The Secretary :
Central Board of Direct Taxes ' -
North Block, Neu Delhi-110 001, esee Respondents
~ (By Mre M.V, R0, A.CeGeS.Cs) |
1 | 0 R DE R
' - : ‘Heard both sides, The applicént's claim
for stepping up his pey and meking it on par with thét‘of
’ _ _ " his junior has been rejected with a cryptic note as could
be seen from an endorsement at Annexure-A2 thch readsg
‘ ® gith reference to ﬁis'representation
' : dated 6.9.1993, raquesting for stepping up
of his pay to the level of his junior
- Shri Ve.Ke Gurursj, in the cadre of Income Tex
Inspector with effect from 1.1.1993, Shri
K.S. Sathyanarayana Rao, Income Tax Inspector,
i Circle-3, Bangalore, is heraby informed that
his request cannot be acceded to 8ince Shri

K.S. Sathyanarayana Rao wes drawing less pay
than his junior Shri V.K. Gururaj even in the
lowsr cadres of Tex Assistant and Head Clerk.
The junior got the bensfit of stepping up of
pay in the cadre of Tex Assistant in pursuance
of decision of CAT, Bangelore Bench and this

decision of CAT is applicable only to the
applicants concerned and it cannot be extended to othsrs,™

i
!
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The applicent's case uas resisted on many & ground the
chief amongst which is the fact that the Compared

junior had meny more hurdles to cross as Ccofipared t§

the senior and that during the long navigatjon he picked
up ona oT two increments which resultedin ypgradation of
his pey. It is stated that the career of the applicat';t
},ompared to hie junior is totally different which justifies
the junior drewing more salary than the seénjor. Therefore,
to such a case the principle of equal péy for equal work

is not attractive.

2, while I do teke notice of the a11eged
dissimilsrity betueen the case of the 8pplfcant and the
alleged junior, it seems to me it 15.399":@!‘18‘:3 for the
department to pass @ considerate order inrglation to

the representstion which the ail!Pliﬂaf'ft ha already submitted
in this behalf. The order now under sttag, Annaxure-A2
as mentioned earlier is totally cryptic ag-absolutely
leconic, it_ mentions ho reason except t& the earlier
dispensation granting more pay to the 88fsr was becausze
of this Tribunal's judgement in enother &ss to which
apparently the applicent was not @ party, It has to be
emphasised that ”;flike h‘—ave to be treated £ixe and the fact
that somebody has not gone to 8 Court W‘;@»‘someboay has

gone to the Court should not make any diférence, Some

reasons jusifying the non grant of~highez‘gm°1qméh;§ are. RN

furnished in the objection statement, b%ne of them are

referred to in the impugned order at ANEFEe-AZ,

. o"‘t.:vo.si/"v"




3. .' I think it appropriate to direct the
‘department to consider the entire case afresh and

apply its mind to the issues raised in the light of lawu
and in the 1ight of the decision of this Tribunai to
which thers is ample rasference in the application itself.
To facilitate 2 de novo decision for higher pay, I

quash Annexure-A2 with 8 direction to the department

to reconsider the applicantts representation which is

at Annexure-Al. If necessary, the applicant mey submit
ancther representation within 4 weeks. The authority will
pass orders on receipt of the availability of represahta-

ons
tion if any eslonguith the/already pending. No costs.

A~ (

7/ ~
(P K SHYAMSUNDAR )
VICE CHAIRMAN

Sectl
Central Administrative Tribunal

Bangalore Bench
Bangalore
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AIWlICANTé $m Sri.K.S, Satyanarayana Rao,
_ 8=

 CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE_BENCH- |

Second Floor,
Commercial Complex,
" Indiranagar,
BANGALCRE~ 560 - 038.

Dated 2 TJAN 1995

APPLICATION NO: 784 of 1994.

RESPtNDEN The Chief Comm1551oner of Income Tax,
r Karnataka, and another.‘
! , ,

Te ! ,

l. / Sr1 S. Ganesh Rso, Advocate,'

No!399,First Ploor 65th Cross,
Plfth Block RaJajlnagar,

Bangalore-SéO 010. -

;z(’ ~ Sri.M.Vasudeva Rao,
' : Addl C.G.Ss.C.
" High Gourt Bldg,

Suhject s~

| STAY ORDER/\INTERIM CRDER/ pass
mentioned application(s) on 18-01-19950

. gm*

Bangalore-l.

o —. - ~ani r,_

.Torwazdzng-nf ¢apios of the Order- passed by the

Fentral Admlnlstratlve Tr1bunal Ba

Flease find enclese

ngalarae,

d. herew1th a copy of the ORDER/
ed .by this Tribunal. in the. abosve

,gyy Y REGISTRAR
JUDICIAL BRANCHES.




CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH3BANGALORE

ORIGINAL APPLICATION NO,784/1994
DATED THIS THE EIGHTEENTH DAY OF JANUARY, 1995

. Mr. Justice P.K. Shyamsundar, Vice Chairman

Mr. K.S: Satya-narayana Réo
Income Tex Inepector.

Income Tax Offices .
KOLAR = 563 101 : _ eeee Applicant

(By Ar. S. Ganesh Rao, Advocate)

Vse

1. The Chief Commissioner of Income Tex
Karnataka, Central Revenue Buildings
Queents Road, Bangalore-560 001.

2, The Secretary ' ‘
Central Board of Direct Texes o :
North Block, New Delhi-110 001. " eeee Respondants

(By mr. M.V, Rao, AJCeGeS.Ce)
D_R—--D-.-E——R

Heard both sides, The applicant's cleim
for stappiog up his pay end meking it on par with that of
" his junior has been rejected with a cryptic note as could

be seen from an endorsement at Annexure-A2 thch feadsg

®  gith reference to his representation
dated 6.9,1993, requesting for stepping up
of his pay to the level of his junior
Shri V.K. Gururaj, in the cadre of Income Tax
Inspector with effect from 1.1.1993, Shri '
K.S. Sathyanarayana Rao, Income Tax Inspector,
Circle-3, Bangalora, is hereby informed that
his requast camnot be accaded to since Shri
Ke5+ Sathyanarayana Raoc was drawing less pay
“than his junior Shri V.K. Gururaj even in the-
lowsr cadres of Tax Assistant and Head Clerk,
The junior got the benefit of stepping up of
pay in the cadre of Tex Assistant in pursuance
of decision of CAT, Bangalore Bench and this
dacision of CAT is applicable cnly to the

applicants concerned and it cannot be extended to others,®
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2. | . ¢

The applicantt's cass was resisted on many 8 ground the

~

chief amongst which is the fact that the compared

junior had meny more hurdles to cross as compared to

the senior and that during the long navigation he picked
up ona or two increments which resultedin upgradation of
his pay. It is stated that the career of the applicaAt
compared to his junior is totally different which justifies
the junior drewing more salary than the senior. Therefore,
to such a case thé brincipla of equal pay for equal work

is not asttractive,

2, while I do take notice of the alleged

dissimilarity between ths case of the applicant and the

slleged junior, it seems to me it is appropriete for the
department to pass a considerate order in relation to
the representation which the applicant has already submitted

in this behalf, The order now under attack, Annexure~A2

~as mentioned earlier is totally cryptic and absclutely

laconit, It mentions ho reason except that the §arlier
dispensation granting more pay td the senior wds becausse
of this Ttibunal'sljudgement in another case to which
apparéntly the appiicant was not & party., It has to be
emphasised that Like have to be trested slike and the fact
that somebody has not gone to & Court while somebody hes
gons to the Court éhould not make any difference, Some

reasons jusifying the non grant of higher emoluments ere

_furnished in the objedtibn stetement, but none of_thém are

referred to in the impugned order et Annexure-AZ.

~ 000003/“'
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3. .’ I think it appropriate to direct the
department to consider the entire case afresh and

apply its mind to the issuas raised in the light of law
and in the 1ight of the decision of this Tribunal to
which thers is ample reference in thé application {tself.
To facilitate 2 de novo decision for higher pﬁy, I

quash fAnnexure-~-A2 with a direction to tha department

to reconsider the appiicant'e repfesentation which is

‘at Annexure-Al., If necessary, the applicant mey submit
anoﬁhef representation within 4 wesks. The authbrity will
pass orders on receipt of the availability of representa-

one
tion if any elonguwith the/already pending. No costs.

5('{,

N : . -
(P .KSHYAMSUNDAR )
VICE CHAIRMAN

Sectipn Officer
Central Administrative Tribunal
Bangalore Bench
Bangalore



‘f | CENTRAL ADMIN ISTRAT IVE TRIBUNAL
: | BANGALORE BENCH

Second Floor,
Commercial Compicx,
Indiranagar, )
BANGALORE - 560 03a.

Dated:1§ MAR 1995 |

APPLICATION NO. 784 of 1994,

APPLICANTS: Sri.K.S.Satyanarayana Reo,
Vs, . :
'RESPONDENTS: The Chief Commissioner of Income Tax, -

o Karnateka and another,

To

1.  8ri,3%.Ganesh Rao,Rdvocate,
No,399, Ist Floor,65th Cross,
Fifth Block,Rajajinegar,
Bangelore-560 010, -

2. 4 Sri.M.Vasudeva Reo, o
Rdditional Centrasl Govt.Stng.Courmse€l,
“High Court Bldg,Bangalore-S60 001,

3o Sri.ﬂ.s.Pédmarajaiah,Senior Centrel

Govt.Stng.Counsel,High Court Bldg,
Bangzlore-560 001,

- Subject:~ Forwarding copies..of the Orders passed by the
. Central Administrative Tribunal,Bangaléore-38.-
: ——= XXX .
Please find enclosed herewith a copy of. the Order/
Stay Crder/Intcrim Order, passed by this Tribunal in the above

menticned. application(s) on 18-01-1995 and 17-02-1 995.‘Cor1‘ige'ndum :
in pursuance thereof is endlosed, Corredted copy of the Order in
0.F .No.784 of 1994 dated 18-01-1995" also enclosed,

' .i.o,sLLc:bl 0N

"\g‘%hi&&- % !1/,.313@16

. qm*

GISTRAR
BRANCHES.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

II floor,

Commercial Complex(BOA),
Indirsnagar,
Bangalore - 38,"

Dated 10th March, 1995

File of 0.A.784/94

"CORRIGENDURM

The Honoureble Tribunel on M.R. for
correction dated 13,02,'95 filed in 0.A.784/94 by |

Shri M.S.Padmarajaiah, Senior Central Government )
Standing Counsel has ordered on 17.02,'95 that the
following correction be made in the Tribunal's

order dated 18th January, '95 in 0.A.No,784/94; -

" For the words (by ﬁr.ﬂ.v;ﬂéo, ACGSC) -
appearing in Cause Title of the order dated 18,01,'95 J
in Page - 1,“(by Shri M.S.Padmarajaish, Sr.CGSC)"
stituted., |

Corrigendum is hereby issued accordingly,

By Order of the Bench

S~
S S RS S con R B 4 F2¢ I > N
(N.RANAJURTHY) - .
DEPUTY REGISTRAR (J), . ]
_Correc{‘:ed :copy of the order - ‘ JEUE coPY
dated 18,01.'95 in 0.A.784/94 1s :

attached, ; Co e
: Sé{/— . .. Sectiph Officos
e g e s =TT TR T T B ntral Administrative - Teibunal. - -
(N.RAMANURTHY) Bangalore Bench

1
DEPUTY REGISTRAR (3). Bangalore , !
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| @s per order of the

;§784/94. \ %J

(N.nnﬂKNURTHY

e - CENTRAL ADMINISTRATIVE TRIBUNAL
- BANGALORE BENCH3$ BANGAL ORE

ORIGINAL APPLICATION ND,784/1994

! DATED THIS THE EIGHTEENTH DAY OF JANUARY, 1995

- Mr. Justice P.K. Shysmsundar, yice Chairman

o e e e

1 Mr. K.S. Satyanarayana Reo
: Incoms Tax Inspector
rlncome Tax offices
' KOLAR - 563 101-
' (By Mr. S. Ganesh Reo, Advocste)
} .

I ' Vs,

xXxx Applicant

1. The: chzef Commissioner of Income Tax
Karnataka, Central Revenue Buildings
Queen's Roed, Bangalore-560 001,

2, The Secretary

}
E
f
f .
f Central Board of Direct Taxes
4

* Correction North Block, New Delhi-110 001. eses Respondents
D — i . ' ‘
sUbStitUtEdn(By ';(By mr. M.V, Rao, AoCoGo_SoCo)*
. r ~ :
Shri m.S. Padmarajaia?,
. 5r,0.G.8.C, )=for uords : 0O R DE R

(By mr.m.V.Rao, hCGSC),

7Heard both sides, The applicantts cleim
Bench dt.17.2,95

on M.A.for correc-

i
!
ffor stepping up his pay end making it on per with that of

-tion filed on ; |his juniot has been rejected uith a cryptic note as could
13‘.2.95 by Shri - ]be seen from an endorsament at Annexure-A2 uhich readsg
M.S.Padmarajaiah, L ) N

Sr.CGSC in O.A 1 o ® dith reference to his representation

jdated 6,9,1993, raquesting for stepping up
tof his pay to the level of his junior
'Shri V.k. Gururaj, in the cadre of Income Tax
Inspector with effect from 1.1.1993, Shri
KeSe Sathyanarayana Rao, Incoma Tax Inspector,
Circle-3, Bangalora, is hereby informed that
his raquest cannot be acceded tp since Shri
K.S. Sathyanarayana Rao was drawing less pay
than his junior Shri V.K. Gururaj even in the -
lowsr cadres of. Tex Assistant and Head Clerk,
The junior got the benefit of stepping up -of
pay in the cadre of Tax Assistant in pursuance
of decision of CAT, Bangalore Bench and this
dec1szon of CAT is applicabla only to the

W

applicents concerned and it cannot be extended to others,®



The applicant’s case was resisted on many & ground the

chief amongst uﬁich is the fact that the compared

junior had many more hurdles to cross as compered to

the senior and that during the long navigation he Picked
up one or two increments which resultedin upgradation of
his pay. It is siated that the career of the applicant
compared to his junior is totally different which Justifies
the junior drawing more salary than the senior. fherafota,
to such a case the principle of equal pay for equal work

is not attractive,

2, while I do take notice of the alleged
dissimilarity betwsen the case of the applicant and the
alleged junior, it seems to me it is appropriate for the

department to pass a8 considerate order in relation to

the representation which the applicant has airaady submitted

in this bshalf, The ordsr now under attack,‘hmnegure—AZ
as mentioned earlier is totally cryptic and abseluiely
laconit. It mentions ho reason except that thé earlier
dispensation granting more pay to the senjior w3s because
of this Tribunal's judgement in another case .to which
apparently the appiicent was not a party., It has to be -;
emphasised that 1like héve to be treated alike and the fact o
that somebody has not gone to & Court while somebody has . o

gone to the Court should not make any difference. = Some

~ reasons jusifying the nmon grant of higher emoluments are

¥

furnished in the objection statement, but none of ‘them are

referred to in the impucned order at Annexure-AZ,

i
&
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3. I think it appropriate to direct the

i department to consider the entire case afrash and
. @pply its mind to the issuas raised in the light of law"

and in the l{ght of the decision of this Tribunai to

To facilitate a de novo decision for higher pay, I
quash KRnnexure-A2 Qith a8 direction to the department

. to reconsider the applicant's represantation which is
at Annexuro—k1.”.1f necessary, the applicant may submit

| another representation within 4 weeks., The authority will

pass orders on receipt of ths availebility of represanta~
A _ons
tion if any elonguith the/already pending.

e

No costs,

A g
(P.KSHYAMSUNDAR) -
VICE CHAIRMAN

e A — A

CenualAdnﬁMsnaﬁvaTﬂbunal
Bengalore Bench
Bangalore .

which there is ample reference in the application i{tself,




